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.1? Thie petition under Section 19 of the Aﬁmiﬁiatr&ﬁaQ i o ¢ .
ive Tribunals Act XIII of 1985 was filed on 22.6.1987 for ﬁ '- ’1; :‘.7” 23
=5;fﬁ declaration that the applicant is entitled to promotion to .“,?€§
i;;;f-_ the post of Chief Enguiry-cum-Reservation Supervisor (for short _ .; f
e | CERS) grade Rs.700-900 w.e.f. 1.1.1984 and for further decla-
ration that on retirement he is entitled to pension on the : ﬁ I“
g basis of the grade claimed by him. It appears from the allegat- '“;ffi:

ions made by the applicant that he retired from service on

attaining the age of superannuation 011. 30.6.1984 and in 1985,

under a wrong legal advice, he had moved an application undar.

Section 33-C(2) of the Industrial Disputes Act for the compu-—

,g *ﬁ'r tation of money benefits on the basis of the upgradation claimed
by him but his application was rejected on 30.9.1986. The appli-
| cant has moved an application to condone the delay on the ground
that under the bonafide belief he was prosecuting his 'ra;fady-

. before a wong forum and the time spent by him is l;hibla to

Wi '. % = Dbe excluded and the delay, if any, in filing the present petit-

ion be condoned. A notice of the application was giyen to the




For the purpose of promotion eor upgradation, the 1imi§$g§ifj
oo,

for filing this petition was available to the applicant =

only up to April, 30, 1986. The other relief regarding

pensionary benefits claimed by the applicant follous frdm'

his promotion and as such, this petition should have been

filed by 30.,4.1986. 1t is understandable that under the ﬁi;y %;?

wrong advice, the applicant might have approached the "

Industrial Tribunal-cum-Labour Court but the szid Tribunal

rejected the claim of the applicant on 30.9.1986. The

applicant has furnished no explanation as to why he did nﬁ¥ r
immediately fileg this petition before the Central R&miniaﬁﬁ; 

R ative Tribunal soon theresfter. In this way, there is na

: explanation for the delay caused by the spplicant from

30.9.1986 to 22.6.1987. In the absence of any satisfactory

fr any explanation, whatsocever, for this period, there é;ﬂg

be no justification on our part teo condone the delay iﬂ
filing this petition.

3, The application for candonation of delay is la@ﬂrﬂﬁ

ingly rujected and the petition is alsco ﬂiamia:ad iﬂ




